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Benide=, as a result of this large < uh
erosion, thousands of farmers belonging to
the district of Murshidabad have been
suffering from the constant shrinking of
cultivable land on the one hand and loss
of their valuable assects on the other and,
consequently, the questions of their iiveli-
hood and rehabilitation are gradually agi-
tating their minds.

Under these circunstances, T urge upon
the Government to come forward and help
the State Government of West Bengul
with all necessary help to check the crosion
without any further delay.

1 demand that the TIrrigation Minister
make a statement on the floor of the
House stating the steps taken by his

Ministry in this regard.

MR. DEPUTY SPEAKER: Now, we¢
lake up the Legislative Business...... ..

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri) : Sir, before you take up the
next item, if you permit me, I may point
out that it has been published in the
newspapers that the period of the session
is to be curtailed by one week. We want
to know whether it is true or not true or
it is under consideration of the Govern-
ment because we have to chalk out our
programme. The Minister of Parliamen-
tary Affairs is here. He may tell us.
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR1 BHISHMA NARAIN
SINGH) : No. No.

12.30 hrs.

PREVENTION OF BLACKMARKET-
ING AND MAINTENANCE OF SUP-
PLIES OF ESSENTIAL COMMODITIES
(AMENDMENT) BILL—Contd.
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MR. DEPUTY-SPEAKER : The Ilast

speaker would be Shn Chitta Basu. And
the Hon. Minister will reply.
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MR. DEPUTY-SPEAKER : Pleasc sit
down. T am not allowing you.

SHRI GIRDHARI LAL VYAS:
Toaer FTE |

I gave my name first.

MR. DEPUTY-SPEAKER: It is all
right. You need not necessarily be called.

SHRI GIRDHARI LAL
not ?

VYAS : Why

MR. DEPUTY-SPEAKER : No.
(Interruptions)

MR. DEPUTY-SPEAKER : Mr. Vyas,
I will tell you that we allotted 2 hours.
We have alrcady exhausted 21/2 hours.
And even more than that.

SHRI GIRDHARI LAL VYAS: [ must
get my number,

MR. DEPUTY-SPEAKER : That 1s all
right. The time allotted to your Party is
also over.

(Intcrruptions)

MR. DEPUTY-SPEAKER : No. 1 am
not allowing you. Next the Hon. Minister
will reply. Shri Chitta Basu is the last
speaker and the Hon. Minister will reply.

(Interruptions)

MR. DEPUTY-SPEAKER : No. [ am
sorry. I have got to see the time also.
The Clock is there. We have got two
more Bills to complete today.

(Intcrruptions)

MR. DEPUTY-SPEAKER: Not corrcct
Unless you cooperate with the Chair, we
cannot continue the proceedings.

SHRI GIRDBART LAL VYAS: [ am a
Senior Member of the House.

MR. DEPUTY-SPEAKER : But, Shri
Chitta Basu is the most Senior Member.
Sce the other Members like you.

Again 1 repeat that Shri Chitta Basu is
iRe last spcaker whose time is between 6
to 7 minutes.
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SHRI CHITTA BASU (Barasat) : Mr.
Deputy Speaker, Sir, 1 always speak last.

I rise to oppose this Bill. Naturally the
question should arise why such an innocent

Bill, as somebody has put it, is being
oppased from this side.
(lnievruptions)

The first ground for my opposition to
the Bill is that the parent Bill, the Original
Act, provides for preventive detention.
giving no scope for trial for the accused.

Fundamentally speaking, we arc opposed
to any measure which provides for deten-
tion without trial.

Now in this case, you would agree and
the Hon. Minister should agree that in
order to curb the activities of the black-
marketeers and the profiteers, there arc
many laws available with the Government
and there is no decarth of weapons in the
arsenal ol the Government to curb or
punish ot cven climinate this process.

The original Act and these Amendments
do provide for preventive detention and,
we are. therefore, opposcd to the idea of
preventive detention.

The small amendment is all the more
pernicious because of the fact—I do not
think that the Hon. Minister will agree
with me—Lhat earlicr the preventive deten-
tion order was to be ivwued under the
original Act by the Government. That
means. it was the Cabinet or the Ministry
or the Homc Secrctary or the Home Minis-
ter whose clearance was nccessary to take
somebody under detention or arrest for
dctention without trial.

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT AND
CIVIL SUPPLIES  (SHRI RAO
BIRENDRA SINGH) - Is West Bengal not
enforcing this law ?

SHRI CHITTA BASU : If you provoke
me to say so, | shall come to that point
also.

This Amending Bill is pernicious be-
cause of the fact that this authority which
was vested with the State Government that
is, mainly the Cabinet/the Ministry/the
Home Minister/Chief Minister, is now be-
ing delegated to bureaucrats and officials,
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the District Magistrate, Commissioners and
to the S.Ps. I think. Thix authority is
being given to those officers. Therefore,
there is every likelihood that the law would
be misused.

Under MISA, many people were arrested
and arrested in a way unheard of in juris-
prudence. Some Forms of detention orders
were printed, cyclostyled and they were
kept with Police Ofiicers only to be issued
to any pcrson whom they wanted te be
arrested.

Therefore, those experiences are very
much alive in our mund. If this kind of
power, atrocious power, is given to autho-
rities like Police Commissioner and District
Magistrates, it is likely to be misused.

MR. DEPUTY-SPEAKER : This is not
an Emergency Act.

SHRI CHITTA BASU : It smacks of
Emergency. I am happy, Sir, you have
reminded me of Emergency. These Acts
arc not being enacted during the period of
Emergency. It is morc pernicious becausr
of the fact that, in peace time, this kind of
atrocious laws are being enacted by Parlia-
ment. [ am grateful to you for having
rcminded me of Emergency. Anybody
having an iota of dcmocratic idea or an
iota of civil liberty cannot support this
kind of atrocious measure.

The reason given by the hon. Minister
Is amazing, surprising. He says that 45
persons could not be arrested under the
original Act and that they require this
Amendment to get them arrested. Does it
speak well of the State Governmenis who
have agreed to apply this Act? If the
entirc  Government. the Cuabinet, cannot
get those per<ons, whose number iz only
45. arrested, how can they expect that
simply by authorising the District Magis-
trates and Police Commissioners they will
be able to apprehend these social crimi-
nals ? Their own Governments are work-
ing in the States. If it is a Government
that really works. how can it be that the
Cabinet cannot get these anti-social ele-
ments arrested ? And you expect that you
can get them arrested only if you autho-
rise the District Magistrates and Police
Commussioners ! Therefore, it i all the
more atrocious. On these major grounds
I oppose this Bill.
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He has raiscd one question which re-
=<juirce to be answered, and that is, why
the. West Bengal Government has not ap-
plied this Act. this Act. The West Ben-
zal Government shall not apply this kind
of atrocious Act. [ heard somebody from
that side demanding of this Government to
take action against the West Bengal Gov-
ernment for not using this Act. I think,
Sir. Emergency has not yet been promul-
gated. In spite of that, they say this kind
of amazing things'!

Sccondly. the title of the Bill is ‘Preven-
tion of Blackmarketing and Maintenance
of Supplies of Essential Commodities
(Amendment) Bill'. My question to the
hon. Minister is this. Have you been able
to maintain the supply of essential com-
modities to your satisTaction ? 1f you are
satisfied, then 1 have nothing to say. 1
want to give only one cXxample to prove
that the Government has failed, and failed
miserably, to maintain the supply of es-cn-
tial commodities 10 the State Governments.
T take the example of West Bengal Gov-
ernment. The food deficit for the State of
Wext Bengal has been estimated to be 33
lakh metric tonnes annually. The Centre
has to mect this deficit from the Centraf
Pool. But the net supply from the Food
Corporation of India during the last nine
months, that . from 1-10-1981 to Junc
1982 was of the order of (9 lakh metric
tonnes. Thercfore, the supply falls short
of the requirements by approximately 14
Takh metric tonnes (or the months of luly.
August and September or 4.6 lakh mectric
tonnes per month. The average monthly
supplies from March 1982 to July 1982
ranged between 2.25 and 2.35 lakh metric
tonnes. While the requirements of West
Bengal Government to maintain the public
distribution system is at least 3.50 lakhs
MT which this Government promised to
give, actually the supply did not exceed
more than 2.25 lakhs to 2.35 lakhs MT.
So by 11 lakh MT per month it falls short
of reauirements. This is the situation re-
ganrding the supply of essential commodi-
ties. Same is the question of cement and
other emsential commodities which are find-
ing their way to the black-market because
of non-supply, because of drying up of
, supplies and because there is no commodity
“in the supply pipeline for the public dis-
"tribution system. . ..
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MR. DEPUTY-SPEAKER :
clude now.

Please con-

SHRI CHITTA BASU

mg.

I am conclud-

Regarding Tripura the Government of
West Bengal agreced to supply 8,000 MT
oi foodgrains every month but never has
been there an occasion when the Govern-
ment could physically deliver more than
60% of the total requirements allotted by
the Government of India to meet the food
deficit.

Therefore. my point is that the Lovern-
ment has failed and  failed  miserably in
maintaining the supply line with the reyult
that the cssential commodities again  find
their way to the black-market.

Therefore. Sir, if you are interested in
curbing the aciivitics of the black-market-
eers and profiteers, supply is to be zua-
ranteed and ensured. The Government of
West Bengal have suggested 14 items that
should be procured by the Government of
India  and announced for distribution
through the public distribution system nnd
at fixed prices and then, and then alonc the
activities of the black-marketeers and pro-
fitcers can be curbed.

Kerala is gquoted as an example as 10
how the public distribuion system could
be utilised so that the price line can  be
held and  pegged at o particular  point.
Therefore, T appeal 1o the Government that
instcad of giving much more atrocious
authority to the Police officers. the Gov-
¢rnment should concentrate on continuing
the supply so that the public distribution
system can be maintained and the activities
of the black-murketeers and profiteers can
be effectively curbed. That is the only

way.
MR. DEPUTY-SPEAKER : Now the
Minister will reply.
THie DEPUTY MINISTER IN THE

MINISTRIES OF AGRICULTURE AND
CIVIL. SUPPLIES (SHRI MOHAMMED
USMAN ARIF): | am thankful to the hon,
Members who have participated in the
debate. they have made very valuable
suggestions,
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Most of the hon Members have support-
=~d the Bill.

Sir, a5 you must have scen. most  of
the hon. Mcmbers opposing this amend-
ment have dwe't on the parent Act and
have not said about this small amendment
whose scope is very limited.

Members who participuted on this side
or that side have laid much stress on the
‘implementation of the Act. We agree
that the implimentation ¢f the Act should
be nui-de vigorously.

The implementation lies with the State
Governmenis and the Central Government
also feel the responsibility to get it imple-
mented vigorously. Instructions have been
issued from time to time to the State
Governmunts o implement this Acl  wverny
vigorously and to check this cvil in the
wocicty which the black-marketeers are
indulging in.

About the implementation clause some
of the hon Members have put questions
s to how fav this has been implemented

and what action has been taken under the
National Securiiy Act or under this  Acl.
About the National security Act I may

subm.t that this rests with the Home Minis-
fry and we are not concerned with it.

About the Prevention of Black-marketing
and Maintenance of Supply of  Essential
Commodities. | may bring to the notice
of the hon. House the action taken by the
diflerent State Governments.  Till 12-7-82,
522 persons were ordered to be detained
by the various State  Governments under
the Prevention of Black-marketing  and
Ma'ntenance of Supply of Essential Com-
modities Act, 1980, out of which, 45 per-
wons are absconding and 49 persons are
under detention. Under the Essential Com-
modities Act, 1955, during 1980, about
1.36 lawkhs raids werc madc. about 25,000
persons were arrested, about 2,700 persons
were convicted and about Rs. 38 crorew
worth essential commodities *eized.

Smilarly., ay, per—reports received, titl
now, in 1981 about 69,000 raids were

made, about |5.8MM) persons were arreat-
ed, 2300 persoma convicled and  Rs. 17
crores Wiggh of essential commodities

SRAVANA II, 1904 (SAKA)

(Amendment) Bill 314

were seized. Both these Acts are Deing
implemented by the State Governments,
who are requested from time to time, to
tuke vigorous Zzuon in this regard. Sir,

this s the kind of action taken by the
differcnt States. Here, 1 must stresx  the
point that the laws made by the Govern-

ments can be eflectively acted upon only
with the cooperation of the people.

Also, it is the duty of all of us in the
Ileuse irresprctive of parly afTiliations to
cooperate with the Government, It is  a
crime against soc.ety ad. T must request
the hon. Members opposing this Bill or
amendment and the people of India out-
vidle the House, that they should co-
operate with the Government in this res-
peet. Qur national character should be
built up and scntiments should be rouscd
to condemn such b'ickmarkctcers and
hoarders and institutions such «s  educi-
tional and other sac.al inslitutions  should
cooperate with the Governiment  side by
~ide with the implementation of the law.
The Government is very much particular
about it. Somc hon. Members have gong
to the length of saying that the Govern-
menl is encouraging the black-marketing
and hoarding. | dismiss this charge as futile.
frivolous. baseless and politically motivat-
ed.

Sir. it s the duty of all of us te join
together 1o eliminate this social evil 1rom
our country. Then. Sir. there are certain
suggestions made by the hon. Members.
It would be difficult for me to accept all
those suggestions. But, I may refer to
certain relevant suggestions and [ might
tay that Goverament is very much parti-

cular about eradicating  this  cvil. One
hon. Membcr while supporting. ~aid  that

Government should take over the whole

sale trade of fourteen commodities such as
rice, sugar, edible oil  supplics etc. My
hon. friend, Shri Chitta Basu hux  alsas
referred to the same thing just now. 1
may sy that already, the supply of rice,
Jevy sugar, whaat and keruwene i« being
handled by the Government and is agen-
cies and these are issued at prices below
the market rates geperally. Taking over of
whole~ale trudc of fourteen commodities
limest by the hon. Member would be
otally beyonst the twsources of the Gov-
erngnl and mgj), in fact. be counter-
productive.
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Another apprehension made by the
hon. Member was that the Act would be
used against political leaders and trade
unionssts. I may assurc that all political
leaders or trade unionists either belong to
the ruling party or to other parties, if they
do not indulge in such crimes. they wou'd
not be harassed and the law  would not
apply to them. It is applied only to these
who are criminals; they  will  have 10
face this law. I can assure you that no
innocent person would be harassed under
this Act.

Then, Sir, one hon. Mcmber from our
wide also suggested that displey of price-
lists of all essentinl commodities shoull
be made compulso:y in  all the States,
throughout the country. In this respect,
J must submit that to prevent  overcharg-
ing of prices, all the States/U.Ts  have
insued orders for display of price lists of
essential commodities in all the shops cons-
picuously at a prominent place of the
business premises. Besides, the Standard
of Weights and Measures (Packaged
Commodities) Rules, 1977 also provide
for display of the name of the commodity.
name and address of the m;murnclurers/
packers, net contents in terms of weight,
measure or number. month and year of
manufacture ond the  retail  sale  price.
to ensure that the traders do not exploit
the consumcer: by over-charging.

Sir. some hon. Members wanted the
cumanodities dealt with by the FCI to
meach different States in time and in enough
quantities. Both the Central Government
and the FCI review from time to time the
armrangements made for supply of food
articles by the I'Cl to the various States.
It has recently been decided that the month-
ly allocations of foodgrains to various
States would be made well in advance, for
FCl to plan its movement and supply of
there grains to the various States in time.
An hon. Member suggested that norm of
one fairprice shop per 2,000 families should
be rclaxed in the case of North Eastern
region. The various States have becn told
@ long time back that in far-llung and
rcmote areas which are thinly populated,
it might be nccessary to have a fair-prige
shop for a population even smaller tharn
2,000 families. In fact under the New
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20-Point Programrue, the States have been
told to consider opening mobile shops
for such far-flung areas.

There was a suggestion for setting up
of vigilance committees. Instructions have
already becn issued to State Governments
to form Vigilance Committees 1o keep a
wialch on the working of the public dis-

tribution system. A suggestion was also
made to build up buffer stocks in every
place spec.ally North-Eastern States. Re-

gular coordination is maintiined between
the Central agencies rcsponsible for supply
ol essentinl commodities to the North-
Eastern region like the Railways and the
FCI and the States of that Region to
ensure adequale stocking of these com-
moditics in that Region, particularly during
monsoons.

Sir, there s azain a  suggestion  thad
action should be taken against Government
oflicials involved in the rackets in the pub-
lic distribution system.  Anybody who
would commit such crime shall meet the
punishment provided under the law and
oflicers are no exception to it. Lastly, a
suggestion was made that there should be

no discrimination in sapply of rice and
wheat to a particular arca.  Sir, let me
assure the Housc that there would be no

such discriminat’on.

Sir, Shri Bapusaheb  Parulekar m his
spcech wanted to know how much have the
prices of essential commodities come down
after the passing of the Act. It may be
mentioned that the prices of such commo-
dities depend on a numb.r of factors in-
cluding their production, thc local availa-
bilitv, the demand by the consumers at
any particular time, etc. In order to im-
prove the local availability, it hay to be
ensurcd that the tracers do not hoard the
stocks or otherwin¢ create obstacles in the
maintenance of supplies of these essential
commodities. It is with that end in view
that this legislation was originally passed
and, through the proposed amendment,
action under it is now sought to be streng-
thened. The extent to which this legis-
lation has helped in improving the availa~
bility of any particular commodity and
keceping its price at a rcasonable level
would differ from State to State and area
to ared, depending on how effectively has
thm legislation been implemented by the
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concerned State Government. There is no
direct relationship between this Act and the
price leve! of essential commodities, as it
is only one of a package of measures to
maintain the prices.

Sir, one hon. Mcmber suggested that a
parliamentary committee should be consti-
tuted. In this respect 1 may submit that
there is alieady a National Advisory Coun-
cil on Public Distribution. It is headed
by Union Minister of Civil Supplies and
includes, among others. one Member from

l.ok Sabha; onc Member -from Rajya
Sabha; all Statc Food and Civil Supplies
Ministers and rcpresentatives of Central

Ministries connected with public distribu-
tion. Hence therc should be no apprehen-
sion in the mind of the hon. Membecr that
distribution work w.ll suffer. Then there
are certain other minor things which have
been suggested. I may submit to this
House that the whole debate was on the
parent Acl; and the amendment which is
s0 small and limited in scope, did not
warrant all that discussion which has taken'
place. However, T am grateful to the
hon. Members that they have made uscful
suggestions; and I have tried my level best
t0 reply to those questions.

Now the last point : hon. Member Shri
Chitta Basu said that the supply of food-
grains and other things wcre short. Essen-
tial commodities were not made available.
1 say that West Bengal has got the highest
allocation of foodgrains.

In the end, 1 submit that though the
hon. Members coming from West Bengal
oppose the Bill, they at the same time
press the Government that blackmarketing
should bec eradicated. Now ] pose the
question what measures are they pro-
posing to take in West, Bengal, where they
have thecir own Government ? If they
have evolved any formula, or if they have
evolved any method or if they are taking
any measures which have effectively work-
ed, we can also adopt them., But I think
no such measures are being taken to era-
dicate the evil.

Objections are made; and Government
is criticized. But merely criticizing does
not pay. In the end. 1l again thank the
hon. Members, and end my speech.

MR. DEPUTY-SPEAKER : The Ques-
tion 5 :
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“That the Bill further to amend the
Prevention of Blackmarketing and
Maintenance of Supplies of Essential
Commodities Act, 1980, :+s passed by
Rajya Sabha, be taken into considera-
tion.”

The Motion was adopted.

MR. DEPUTY-SPEAKER : The House
will now take up clause-by-clause consi-
deration of the Bill. The question is :

“That Clause 2 stand part of the Bill.”
The Motion way adopted.

Clause 2 was added 10 the Bill.
MR. DEPUTY-SPEAKER :

tion 1is:

The ques-

“That Clause 1, the Enacting Formula
and the Title stand part of the Bill.”

The morion was adopted.

Clause 1, the Enacting Formula and  the
Title were added to the Bill.
MR. DEPUTY-SPEAKER : Now the

Minister.

SHRI MOHAMMED USMAN ARIF:
I beg to move :

“That the Bill be passed.”

MR. DEPUTY-SPEAKER :
tion is:

“That thc Bill be passed.”

The motion was adopted.

The ques-

SUPPLEMENTARY DEMANDS* FOR
GRANTS (RAILWAYS), 1982-83.

MR. DEPUTY SPEAKER: Now we
take up next item, namely, Discussion and
Voting on the Supplementary Demands for
Grants for Railways.

Motion Moved :—

“That the respeclive supplementary
sums not exceeding the amounts shown
in the third column of the Order Paper
be granted to the President out of the
Consolidated Fund of India to defray
the charges that will come in course of
payment during the year ending the 31st
day of March, 1983, in respect of the
heads of Demands entered in the mecond
column thereof—

Demand Nos. 2 and 16.”

*Moved with the recommendation of the
President. *



